
MA CH ~t, 1983 

[Prof. Madhu Dandavato} 

H came and apologized to the House. I 
..,. allowed to make. my full submission. 

M . SPEAKER; We can discus it if 
you like. I have my TUles et down for 

, nd I am going to follow them. 

HR1 INDRAJIT GUPTA: Do this 
ru .say that no submissi~n can be made? 

MR. SPEAKER: Now Shri Ram Niwas 
Mirdlla. 

ANNuAL REpOR.T OF AND REVIEW ON 
BETWA RIVER BOA1tD, JHANSI FOR 1981,.82 

THE MINISTER OF STATE OF THE 
MINISTRY OF IRRIGATION (SHRI 
RAM NIV/AS MIRDHA): I beg to Jay 
on the Table:-

(1) A copy of the Annual Report 
(Hindi and English versions) of the 

tw River Board; Jhan i, for the year 
J981-82 along with Account and the 
Audit Report theleon, under sub-section 
(1) of ection 15 of the Betwa River 
Board Act, 1976. 

(2) A state.ment (Hindi and HrlIgli h 
ver ions) reg rding (a) Review by the 
Government on the working of the 
Betwa River Board, Jhan i, for the year 
1981-82 (E) reasons for delay in laying 
the papers. mentioned at (1) above. 

[Placed in Library. See No. LT-8140/1 
83]. 

GOVERNMENT RESOLUTION REGARDING 
COMPOSITION AND FUNCTIONs OF ADVI-

SORy BOARD ON ENERGY. 

HE MINISTER OF STATE IN THE 
PARTM NTS OF SCIENCE AND 

T HNOLOGY, ATOMIC ENERGY 
PACE, ELECTRONIC AND OCEAN 

VELOPMENT ( HRI SHIVRAJ V. 
PAm) I beg to lay On the Table a 
co 'Y of the Government R ,olution (Hindi 
and ngli h version!)) r garding the Com-
po ition and Functions of Advisory Board 
On ergy. 

[Pl c d in Library. See. No. LT-6141! 
83). 

: 1fmfT ~, 

~ ~ q'Iq' 

iI'Rf ~ ~ " snq-
~ ~ ~ ~--4flfT q ~ 
WnlT~~? 

If lif 

MR. SPEAKER: It looks very odd w 
me Ithat gentlemen like you shout like thi • 
It does not bring honour to you. 

rt (~. 

~) : q: ~ ~ ~ , ~ ~ 
~ \ft ~ tIT ~ ~ ~T;r ~ • . 

~ "I,m : ~~ m"Ulf~ 
ciT~~~? 

(~R) 

MR. SPEAKER: am open to ug-
gestioo; but I am nOt going to give my 
ru~ing again ju t now. That is all. 
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MR. PEAKER: Whateve.r he ays will 
:not form part of the record. 

(Interruptions) * * 
~ ~ ~): m-q' 
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<IShr; Rajn tTl Sonkar Shastri, Shr; R. N. 
. .Rakesh and orne other Members then 

left the House]. 

~~Q, •• ~:t . * 

MR. SPEAKER: This does not form 
. part of the record. 

(Imermptions) ** 
12.20 hrs. 

C ALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

.R EPORTED T NDENCY TO D FILE SANCTITY 
OF RELIGIOUS PLACES BY HARBOURING 
.KNOWN CRIMINALS, ETC., IN I'LACES OF 

WORSHIP 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, I call the attention of 
the Minister of Home Affairs to th fol-
lowing matter of urgent pubJic imp nee 
. and request that he may make a statement 
;thereon:-

"Reported growing tendency to d file 
and de ecrate the sanctity of the reJi-
giou place, by vested interests, by COD-

tinuou ly harbouring known criminals ' 
and giving shelter to un de irable ele-
ment having unlicensed fire-arms, in 
holy places of worship and the steps 
taken by the Government to protect the 
freedom Of religion. from being misused 
in this manner." 

**Not recorded. 
:35 'f$-12. 

01 worship (CA) 

THE Ml ISTER OF HOME AFFAIRS 
(SHRI p. C. SETHI): Sir, Hon'ble Merna 
hers have time and again expressed their 
angui h about actions which compromi 
the anctity of reJigiou place. TIll un-
fortunate trend bas been articuJated in the 
pr s also. Th Government have been 
receiving information from time to time· 
that orne wanted criminals including 
Dal Khalsa activists have taken shel-
ter in religious places. It is reported 
that the State authoritieS have 
been approaching the SGPC to hand 
over such persons to them. 
SGPC wants that prior intimation should 
be given to the Gurdwara authorities to 
apprehend the wanted persons, and only 
plain clothed policeman with ou1I arms' 
should enter a Gurdwara. Hon'ble 
Members will appreciate that such an 
arrangement cannot be workable. It will 
also be recalled that in July, 1982 some 
plain-clothed policemen were dragged 
inside Guru Ramdas Sqrai, Amritsar, 
and Guru Nanak Niwas, Amdtsar. 
beaten up and kept in wrongful con-
finement. 

In the meetings held with the leaders of 
Shiromani Akali Dal, a Teque t was made 
to them that there should be unequivocal 
open condemnation of violence and under 
any circumstance Gurdwaras shouIc! 
not be made and used as a sanctuary 
fOr criminals. It is unfortunate that 
SGPe and Shiromani Akali Dat 
leadership have not come out 
with-any condemnation of such 
activities or taken effective steps Ito put 
a stop to the use of Gurdwaras bv tbe 
criminals as their rendezvous . 

The reports about the recent incident 
which took place in the early hour of 
16th March, 1983 near Amritsar show 
that after the encounter with police the 
dead body of one of the occupants of the 
jeep was found in Guru N:;I..nak iw nd 
those injured a1 '0 took shelter in Guru 
Nanak iwas. The dead body was 1 ter 
handed over by the SGPe authoritie to 
the police. Sant Jam i1 Singh Bhindran~ 

waJe is reported to have claimed that tho 
involved in the encounter were hi 


